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KARNATAKA LEGISLATIVE ASSEMBLY 

FIFTEENTH LEGISLATIVE ASSEMBLY  

TENTH SESSION 

THE KARNATAKA STATE CIVIL SERVICES (REGULATION OF TRANSFER OF 
TEACHERS) (AMENDMENT) BILL, 2021 

(LA Bill No. 34 of 2021) 
 

A Bill to amend the Karnataka State Civil Services (Regulation of Transfer of 

Teachers) Act, 2020. 

Whereas it is expedient to amend the Karnataka State Civil Services 

(Regulation of Transfer of Teachers) Act, 2020 (Karnataka Act 04 of 2020) for the 

purposes hereinafter appearing; 

Be it enacted by the Karnataka State Legislature in the Seventy second year 
of the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the Karnataka 

State Civil Services (Regulation of Transfer of Teachers)  (Amendment) Act, 2021.    

(2)  It shall be deemed to have come into force with effect from 29th day of 

April 2021.  

2.  Amendment of section 10.- In the Karnataka State Civil Services 

(Regulation of Transfer of Teachers) Act, 2020 (Karnataka Act 04 of 2020), in 

section 10, after sub-section (5), the following shall be inserted, namely:- 

“(6) In case of a teacher who was transferred on compulsory transfer, zonal 
transfer or under rationalisation outside the taluk in case of a primary school 

teacher or district in case of a high school teacher during the year 2019-20 shall 

also be provided an opportunity to opt a place of transfer within the taluk or district 
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where they were working during the year 2019-20 as a onetime measure ahead of 

other types of transfers subject to the availability of vacancies so as to give the 
benefit of posting within the concerned taluk or district in the transfer done 

immediately after the date of commencement of the Karnataka State Civil Services 

(Regulation of Transfer of Teachers) (Amendment) Act, 2021 in the manner as may 

be prescribed." 

 3. Repeal and savings.- (1) The Karnataka State Civil Services (Regulation 

of transfer of Teachers) (Amendment) Ordinance, 2021 (Karnataka Ordinance 04  
of 2021) is hereby repealed.  

(2)  Notwithstanding such repeal, anything done or any action taken under 

the principal Act, as amended by the said Ordinance, shall be deemed to have been 
done or taken under the principal Act, as amended by this Act. 

STATEMENT OF OBJECTS AND REASONS 
  

The transfer pertaining to 2017, 2018 were held during the year 2019-20 in 

accordance with the Karnataka State Civil Services (Regulation of Transfer of 

Teachers) Rules, 2017. Under the said rules no exemption were provided to the 

teachers who have transferred in the year 2019-20 for conducting rationalisation 

(excess)/ compulsory transfer of teachers with specially abled child, women 

teachers who have completed fifty years of age, men teachers who have completed 

fifty five years of age, divorcee teacher having dependent child, pregnant teacher 

with dependent child or widower with dependent child. Hence it is considered 

necessary to give an opportunity to opt the place of transfer to those teachers who 

were working outside the taluk and in the high school cadre many of them have 

been deployed outside the district.  

Therefore, it is considered necessary to amend the Karnataka State civil 

Services (Regulation of Transfer of Teachers) Act, 2020 (Karnataka Act 04 of 2020) 

to provide a teacher an opportunity to opt their place of transfer within the taluk 

or district where they were working during the year 2019-20 so as to give the benefit 

of posting within the taluk or district who was transferred on compulsory transfer, 

zonal transfer or transfer after under rationalization outside the concerned taluk 

or district as a onetime measure. 

As the matter was urgent and both Houses of the State Legislature were not 

in session, the Karnataka State Civil Services (Regulation of transfer of Teachers) 
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(Amendment) Ordinance, 2021 (Karnataka Ordinance 04 of 2021) was promulgated 

to achieve the above object.  

This Bill seeks to replace the said Ordinance. 

 
Hence, the Bill.  

 

EXPLANATORY STATEMENT AS REQUIRED BY SUB-RULE (1) OF RULE 80 OF 

THE RULES OF PROCEDURE AND CONDUCT OF BUSINESS IN THE 

KARNATAKA LEGISLATIVE ASSEMBLY.  

The transfer pertaining to 2017, 2018 were held during the year   2019-20 

in accordance with the Karnataka State Civil Services (Regulation of Transfer of 

Teachers) Rules, 2017. Under the said rules no exemption were provided to the 

teachers who have transferred in the year 2019-20 for conducting rationalisation 

(excess)/ compulsory transfer of teachers with specially abled child, women 

teachers who have completed fifty years of age, men teachers who have completed 

fifty five years of age, divorcee teacher having dependent child, pregnant teacher 

with dependent child or widower with dependent child. Hence it is considered 

necessary to give an opportunity to opt the place of transfer to those teachers who 

were working outside the taluk and in the high school cadre many of them have 

been deployed outside the district.  

Therefore, it is considered necessary to amend the Karnataka State civil 

Services (Regulation of Transfer of Teachers) Act, 2020 (Karnataka Act 04 of 2020) 

to provide a teacher an opportunity to opt their place of transfer within the taluk 

or district where they were working during the year 2019-20 so as to give the benefit 

of posting within the taluk or district who was transferred on compulsory transfer, 

zonal transfer or transfer after under rationalization outside the concerned taluk 

or district as a onetime measure. 

As the matter was urgent and both Houses of the State Legislature were not 

in session, the Karnataka State Civil Services (Regulation of transfer of Teachers) 

(Amendment) Ordinance, 2021 (Karnataka Ordinance 04 of 2021) was promulgated 

to achieve the above object. 
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FINANCIAL MEMORANDUM 
 

There is no extra expenditure involved in the proposed legislative measure. 
 

MEMORANDUM REGARDING DELEGATED LEGISLATION 
 

Clause 2: Sub-section (6) of section 10 proposed to be inserted by 

clause 2 empowers the State Government to prescribe 

by rules the manner of transfer of teacher. 

 
                              

B C NAGESH 
Minister for Primary and Secondary 

Education and Sakala 
 

 
 

M.K. VISHALAKSHI 
Secretary (I/c) 

Karnataka Legislative Assembly 
 

ANNEXURE 
 

EXTRACT FROM THE (KARNATAKA STATE CIVIL SERVICES (REGULATION 
OF TRANSFER OF TEACHERS) ACT, 2020 (KARNATAKA ACT 04 OF 2020) 

 
XXX                    XXX                            XXX 

 
10. Exemptions from rationalization, zonal transfers and priority for 

request transfers.- 
 

XXX                    XXX                            XXX 
 
(5) The teachers falling under category (v) shall be given priority during 

request transfer. If the teacher is working in a different taluk as that of the spouse 
is allowed to seek transfer to the working taluk of the spouse only. If both are 
working in the same taluk then they are not eligible to make application under 
priority: 

 
Provided that, during rationalization and zonal transfers the excess teacher 

shall be posted within the working taluk of the spouse. 
 

XXX                    XXX                            XXX 
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PÀ£ÁðlPÀ «zsÁ£À À̧¨sÉ 

ºÀ¢£ÉÊzÀ£ÉÃ «zsÁ£À À̧¨sÉ 

ºÀvÀÛ£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ฃಜ౲  ๭เฯ ๳ๅಗำ (๏ౘಕರ ವಛბವൕ ඛ฀ತ౳ ಣ) (ൟൿ౪ ಪല) เඒಯಕ, 2021 
(2021gÀ «zsÁ£À¸À¨sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-34) 

 

 ಕකბಟಕ ฃಜ౲  ๭เฯ ๳ๅಗำ (๏ౘಕರ ವಛბವൕ ඛ฀ತ౳ ಣ) ಅඌඛಯಮ, 
2020ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ಡฤ ಒಂൿ เඒಯಕ. 

 ಇย౵  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ฃಜ౲  ๭เฯ ๳ๅಗำ 
(๏ౘಕರ ವಛბವൕ ඛ฀ತ౳ ಣ) ಅඌඛಯಮ, 2020 (2020ರ ಕකბಟಕ ಅඌඛಯಮ 04)ඝ౬  
ൟൿ౪ ಪല ෥ഴโൿ ෷ಕ౨ ฿ಜฆโದคಂದ; 

 ಇൿ ූರತ ಗಣฃಜ౲ ದ ಎಪ౭ ൤౨ ರಡඡ ವಷბದย౵  ಕකბಟಕ ฃಜ౲  เඋನ 
෱ಡಲൽಂದ ಈ ෨ಂൽඦ൤ ಅඌඛಯ෦ತ฿ಗย:- 

 1. ๸౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ౳ ฏಭ.-(1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ฃಜ౲  
๭เฯ ๳ๅಗำ (๏ౘಕರ ವಛბವൕ ඛ฀ತ౳ ಣ) (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2021 ಎಂൿ 
ಕฉಯತಕౙ ൿ౪ . 

  (2) ಇൿ 2021ರ ಏඪ౳ ฯ 29ඡ ൽකಂಕൽಂದ ೦คಡ ීൽฆโർಜ ූเಸತಕౙ ൿ౪ . 

 2. 10ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ฃಜ౲  ๭เฯ ๳ๅಗำ (๏ౘಕರ ವಛბವൕ 
ඛ฀ತ౳ ಣ) (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2020 (2020ರ ಕකბಟಕ ಅඌඛಯಮ 04)ರ 10ඡ 
ಪ౳ ಕರಣದ (5)ඡ ಉಪಪ౳ ಕರಣದ ತฆ฿ಯ ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

   "(6) ಕറ౥ ಯ ವಛბವൕ, ವಲಯ ವಛბವൕಯ ෬ว ಅಥ฿ ಸಮಪბಕ 
ಮฆງ೉ಃಯ ෬ฉಡ 2019-20ඡ ವಷბದย౵  ඩ౳ ಥ෦ಕ ๎ม ๏ౘಕನ ๸ದಭბದย౵  
൞ล౵ ౾ನ ຄರಡ ಅಥ฿ ප౳ ಢ๎ม ๏ౘಕನ ๸ದಭბದย౵  ೧ว౵ ಯ ຄರಡ 
ವಛბವൕತಂಡ ๏ౘಕನ ๸ීಧದย౵ , ಕකბಟಕ ฃಜ౲  ๭เฯ ๳ๅಗำ (๏ౘಕರ 
ವಛბವൕ ඛ฀ತ౳ ಣ) (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2021ರ ඩ౳ ฏಭದ ൽකಂಕದ ඛಕಟ 
ತฆ฿ಯ ෥ലದ ವಛბವൕಯย౵ , 2019-2020ඡ ๬ยನย౵  ವಛბವൕ තವბದย౵  ಎย౵  
౽ಯბඛವბ๼๯ൟ౨ ದ౪ ฌೕ ಆ ๸ීಧಪಟౣ  ൞ล౵ ಀ ಅಥ฿ ೧ว౵ ෽ಳಡ 
ಸ౩ ಳඛ෷౾౨ ಯ ಪ౳ ෽ೕಜನವඝ౬  ඛೕഴโದ౽ౙ ಜ, ෨ಂಬฆವ ಇತರ คೕൟಯ 
ವಛბವൕಗัಡ තವბದย౵  ಌย ๾ං౪ ಗಳ ಲಭ౲ ൤ಡ ಒಳಪഖౣ  ಅವฆ 
౽ಯბඛವბ๼๯ൟ౨ ฆವ ൞ล౵ ಀ ಅಥ฿ ೧ว౵ ෽ಳಡ ಒಂൿ ಸಲದ ಕ౳ ಮ฿ಜ (one time 
measure) ඛಯ෦ಸಬ๾ർඈತಹ คೕൟಯย౵  ವಛბವൕಯ ಸ౩ ಳವඝ౬  ಆ෺ౙ ෥ಡฤ 
ಅವ౽ಶವඝ౬  ಸಹ ಒದಜಸತಕౙ ൿ౪ ." 


